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GOVERNMENT BILL
The Constitution (Scheduled Tribes) Order (Amendment) Bill, 2019*

MR. DEPUTY CHAIRMAN: Now, we will take up the Legislative Business, the
Constitution (Scheduled Tribes) Order (Amendment) Bill, 2019. Shri Arjun Munda to
move that the following amendments made by Lok Sabha in the Constitution (Scheduled
Tribes) Order (Amendment) Bill, 2019, be taken into consideration, ...(Interruptions)...

SHRI ANAND SHAMRA (Himahal Pradesh): Sir, it was our understanding that we
will not take up any Legislative Business until the discussion on Delhi is taken up.
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The question was put and the motion was adopted.
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The question was put and the motion was adopted.

REGARDING TAKING UP DISCUSSION ON ORDINANCE -
REPLACING BILLSAND OTHER ISSUES

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Members, one minute, please.

* Returned by Lok Sabha with Amendments.
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SHRI ELAMARAM KAREEM (Kerala): Sir, this is. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Kareem, please take your seat. | will come to you.

...(Interruptions)... Just one minute. Let me say something.
SHRI BINOY VISWAM (Kerala): How can we take it today? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Binoy Viswamji, let me state a few points. 3ffFR&d
T, a1 9gd important e =W & 9FH €, e o9 B iR @R g
..(eaE)... F & T &1 €< @1 2137 allocated € 3R I M Ordinance-replacing
Bills €1 ...(@eI)... 3TY $HGT Hed FASId © | ..(Faem)... I 9gd &1 important Bills
2 3R ool & 89 37 W fITheM 3R U $) <, Fifh 39 13 ARG A SiRad
UfSTISe &7 assent BFT €1 M 9d € fo <fffSsa ofd 8 Wv constitutional and
administrative crisis 8| ...(&e)... So, certain formalities have to be completed
today before sending the Bills for assent. In our view, & TIierATE =et R8T &, ST
fifea WY SERT &1 AT ST AHhdT 8, 7Y g9 a1 dI 9 = | The House is already
in Session. So, we cannot bring another Ordinance. 3"R &H SA®I F&] ®N31, ol
s@Y ggd  administrative crisis g ..(Ee)... AT IE  constitutional

responsibility ¥ f& &7 g7 fdd &1 < | ...(@@aem)... Hon. Members, kindly cooperate.

...(Interruptions)...
SHRI DEREK O'BRIEN(West Bengal): Sir, | have a point of order. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: After LoP, | will allow you. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, please see Rule 29 first. | am requesting you. It is a
point of order under Rule 29 - List of Business. You are now sharing with us your
sentiment, which is fair, that the time of the Ordinance is running out. If | came late
for the flight, I have to jump the queue! No; this is not right. Sir, please listen to this.
If this was so important, why was this not listed in the List of Business in the morning?
They want the Opposition to cooperate and they don't do their homework. Why could
this not have been listed in the morning? It has come here listed at ten minutes past
two of the clock as Supplementary Business. Please, let the Government answer this
question. We want the House to run. This is a good Ordinance. But, why don't they

follow the basic rules of Parliamentary democracy? They should answer this question.

MR. DEPUTY CHAIRMAN: | will come to that. Now, the LoP.
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fa=T w30t R FRURT B F3 (S e Wareon: W), § UE 919 B T
AT FrEeht §| Sir, 1 am indeed very grateful to the Leader of the Opposition, 3TSTTg
AEg Ael 91 2 €, | also take into cognizance hon. Member, O'Brien ji's words as
to why it was not put in the List of Business earlier. | want to humbly submit — and
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it is not to contradict their point — that even as the Ordinance is in place till tomorrow,
I had highlighted the fact that | need twelve hours before | approach hon. Rashtrapati
ji on this. | just want to place on record here that this was being considered by the
Standing Committee, and, as soon as the Committee's Report had come, that day, we
had approached the Lok Sabha and it got passed. Yes, in the morning itself, this could
have been discussed. | agree, | concede that point and | must appreciate Azad ji
because he was very gracious to point it out and said that he would definitely like to
cooperate in the interest of the legislation and | appreciate his gesture. But, 1 would
humbly request that the House may please take this into consideration.

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL;
AND THE MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, my only request is that
both these Ordinances should be taken up. | fully agree that it should have been
included in the regular List of Business. ...(Interruptions)... Because the Lok Sabha
could pass only on Friday at around 2.00 p.m., and, by that time, the Rajya Sabha was
adjourned. It was circulated well-in-advance but it is brought in Supplementary List of
Business. Sir, since both these Ordinances are lapsing on 13th itself, my appeal to all
the Opposition Members and all the Parties is that instead of doing it tomorrow when
we have to take up other issues, let it be taken up today so that tomorrow we can
discuss at length the issues which the Opposition wants. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | will come to you. Derek ji 7 Sil @WIgc ISR o,
I will just reply to that. I8 fd @l 91 # Friday &1 Ut gaill Y 9l & f&b
B el gl Y&l o1l Friday @1 URT 89 & dT<, it had to be reported here by the
Secretary-General, Tt I8 Revised/Supplementary List of Business ¥ 3T iR fa=r
B @1 AN & Ig o el Ahdl |

SHRI DEREK O'BRIEN: Let us look for reconciliation. We are not making a big
issue. For five days, we have been asking for a discussion on healing Delhi, we are
not getting it. I am not getting into egos here. The Leader of Opposition has made a
genuine statement on behalf of all of the opposition parties. What heavens will fall by
tomorrow? ...(Interruptions)...You bring it tomorrow. We are all saying this. There has
to be some give and take. Otherwise, there is last minute call saying, 'meet us'. We want
this House to run. We want this Ordinance not to lapse. We are cooperating and we
want this House to run. Why is the Government having this big arrogance that they
will show us the way? We don't want it to run that way. ...(Interruptions)... He has said,
you take it up tomorrow. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Derekji, please.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, Members, who want to speak, have not
come prepared. ...(Interruptions)... It came up only now. There is , nothing wrong in

taking it up tomorrow morning.

MR. DEPUTY CHAIRMAN: I would again appeal to the LoP and others.
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°¢ €1 Ba Yas, TSR U UBA AYBI I§ (1 URT B SIQM, MMUD! & I TR
<d €1 Let it be the first item. 319 IE Ulea™ WHR @ &l & fdh 37T 8 g4 prestige
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SHRIMATI NIRMALA SITHARAMAN: Sir, let me add one thing for clarity.

#Y AT T e W), #H Bl sHHMRE T8l g, 7 fHA W spHife Serae
TR &l giefdl | 89R s @l ®f 39 9 IR dia g1 it foewxya Sit & ¥4 o
M) fean, wifes a8 gag & o # o g & o7 | /@ oFR # fuewRe it
H g B T 39 W ared, @ 3 w2 fF # f9a 7€ ger 211 cannot blame him

because this was not listed. Had this been listed as priority number one, not only Mr.

Chidambaram, maybe, Mr. Jairam Ramesh, Mr. Anand Sharma and others may have
prepared for it. Nobody has gone through this Bill. ...(Interruptions)...
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Cusa i Sl ot o e U o Casagl S e g 1T (i N Gl
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3t Sufer A Sft, U Hie W dedH] T diel |

SHRIMATI NIRMALA SITHARAMAN: Sir, | have one clarification. | just want
to clarify something. | am not taking Members' time to speak. | am just clarifying one
thing. Mr. Deputy Chairman, Sir, you also explained it from the Chair. The Ordinances
are lapsing on the 12th. I know that you explained the process to the Opposition. You
also recognize that. Both the Ordinances are lapsing tomorrow.

#t Suwmafcr =T g emrE &8N % 9% SN Ordinance Fe lapse 1 T €,
Sy 9 fISRT @1 89 of | 9 Taeldl 9 ot oie & SR qN 8199 9 W e
B b 39T &9 o | ...(@@aem)... | will request all of you. You know the importance
of this. ...(Interruptions)... I am happy that you all have agreed to discuss it.
...(Interruptions)... But, please recognize the importance of these Ordinances.
...(Interruptions)... Again, | appeal to the LoP and all other leaders to find out a way.
..(Interruptions)... ¥&9 & HEAE! 3 9?10 e & fog wafild @t S 2

The House then adjourned at forty-eight minutes past two of the clock.

The House reassembled at ten minutes past three of the clock.
THE VICE-CHAIRMAN (SHRIMATI KAHKASHAN PERWEEN) in the Chair.

REGARDING TAKING UP DISCUSSION ON ORDINANCE-
REPLACING BILL AND OTHER ISSUES - Contd.

SuwrTegel (St dEde W) FeT @ drjarer 15 fee & fog g @
St 2

The House then adjourned at ten minutes past three of the clock.
The House reassembled at twenty five minutes past three of the clock,

THE VICE-CHAIRMAN (SHRIMATI KAHKASHAN PERWEEN) in the Chair.

tTransliteration in Urdu script.
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REGARDING TAKING UP DISCUSSION ON ORDINANCE-
REPLACING BILL AND OTHER ISSUES - Contd.

SuwrTegel (STl dEde wRdH): FeT o drfare! 15 e & fog i @
STl &

The House then adjourned at twenty five minutes past three of the clock.

The House reassembled at forty minutes past three of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

REGARDING TAKING UP DISCUSSION ON ORDINANCE-
REPLACING BILL AND OTHER ISSUES - Contd.

MR. DEPUTY CHAIRMAN: Hon. Parliamentary Affairs Minister.

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL;
AND THE MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, as agreed in your
Chamber with the hon. Leader of Opposition and other leaders of various political
parties, tomorrow, from 11 o'clock, we will take up both the Ordinances; one is the
Insolvency and Bankruptcy Code (Amendment) Ordinance and another is the Mineral
Laws (Amendment) Ordinance. We will take up both these tomorrow. First, we will
finish those Ordinances and, after that, the discussion on Delhi situation. This is what
is agreed, and | appeal to all the leaders to kindly cooperate.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, we have
no objection as the entire Opposition is of the opinion that tomorrow afternoon we will
take up the Delhi situation and the aftermath, and in the morning at 11 o'clock, we will
have these two Ordinances for discussion. | would request that till tomorrow, the
House may be adjourned and we will meet at 11 o'clock tomorrow.

St SuRrmUfey: fe Y § ofiex &ifw ST oiR Wes & IR dedl o I8 i
BIAT frl’gufﬂ f& relook and pass these two Bills. It all depends on you. 4= i{lﬁ? 3
|l 9 ¥ B &, IFd SIRR, as per the sense of the House, the House stands
adjourned till 1100 hours on Thursday, the 12th March, 2020.

The House then adjourned at forty-two minutes past
three of the clock till eleven of the clock
on Thursday, the 12th March, 2020.



